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The matter was listed for Admi-
ssion. Though épportunity was granted
to the respondents, the respondents
have not filed any written statement.
However, on the prayer of Mr.A.Deb Roy,
Sr.C+GeS+Ce further three weeks time
is granted to file written statement
as a last'chanéé, List on 25.6.02 for
Admigsion. Endeavour shall be made
to.dispose of the application at the
Adnission stage. '
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" "Wice=Chairman

@ﬁ”" ection or written statement.-
illed. The case' is accoidingly admitted
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Heard Mr.S.Ali, Sr.counsel for the-
applicant and also Mr.A.Deb' ROy, Sr.C.G.
slc; No objection or written staiementj
filed. The casé is accordingly admitted
and the matter'is posted for hearing on
13.8.2002, The respondents may file wri-

.tten statement, if any, before the date

@&

of hearing. '
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- IN THZ CENTRAL: ADMINISTEATIVE TRIBUNAL -
T : GUWABATI BENC:

7riginal Application & '.125 of 2002
wriginal Application I. .134 of 2002

6}iginal Application '.-...135 of 2002 R -
. Qpdginal Application + 136 of 2002 . o i

YRR

ate of

"scision: This the ;247’\iay of August ’001

. j
“ble Mr Justice D.N. Ci. . «~dhurcy. Vzce*Chairman
on'ble &r'K.x. Sharma; Admin: ravae Member
0.A.NG.125/2002
Shri Pramod Kumar Pathak;,
, Junion Telecom Officer,
“ Office” of the Telephone Exchange,
Charlall, Assam :
A
Tofl the Dlvislonal Engxmeex(OCB),v B AjA ;.- } .
:<Assam.,'-; _ "‘"J““i"f !
of the:S D.o. (P), . o L -
g&nl@pur, Aasam. «.....Applicants ‘
- .tes Mr S. Ali and WMr . Chetri. S
versus - .
'he.dﬁion of India, repres::ted by the e
becretary to the Governme:.. of India,
Jommunaﬁatlon Department . ‘.ew Delhi. _
//The Assistant Director (.. :ral (Pers-II}),
. Bharat’ Sanchar Nigam Lt ., '
‘New Delhi.
The.Chief General Manager,
_Bharat Sanchear Nigam Ltd., Assam Circle,
Ulubarl. _Guwahati.
The ”elecom District Manager, :
Tezpur, District-Sonitpur, Assan. «+....Respondents
Adchate Mr A.K. Chaudhur®, Addl. C.G.Ss.C. _

. Y i e L . . L ’ . . L e




CHOWDHURY. J. (v.C.)

NERP

The. four O.A.s were '‘taken up- togethar for

bnslderatlon since all theua applxcatzons 1nvolve common

'queétxon of law, namoly heliding: over the promo n oﬁ the

i

-appl1cfn s consequent to ‘a 4:

lpllnary'ptdéegdin

2. .The " four applicants 42 working as Jpnior_Téletom
g "-: . N

'/Officet-(hereinafter roferred to as JTO fbrfﬁhé-saké of

'.-bra&ity); By Office . orda. MoJSTESiﬁfékiébse/g dated
'71;2002; -in pursuance to sharat Sanchar Nigam lelted

’ffﬂeadquqr,er, New Delhi letter No.l-16/2001- perg 11 ‘dated

in the scale of - pay of Rs 7500-

%aée of TES‘Group ‘B!
iLQOOO/-. The said order also

included the%names of

,seif0ur applicants. Thoucr chese applicants Qere found

su»table for pronotlon they hz7e not been promoged czll now

‘and the same has been deferrcﬂ on the ground of pendency of

he discxplinacy Droceedings inatituted aaaﬂnar them_

nese eyolzcatlons~asaa111r(

she - legxt-mdcy of the act;on

he r«spondants in wlthho; ng tnﬂlt promctions.

3. ;he respondents subm: ced ctheir written acatement

and concended ‘that in vi - . of the xpendenéy oL the

"dlﬁClpltn-Ly proceedlng agai.st all these four appllcanCS,

the authority did not give ef ict to the order of promoticn

l#ﬁon the i:asis of the polxcty i+id down oy the Covernmﬂﬁt of

India in o.m.mo.22011/4/91~10Lr (A) dated 14.9,15%9y,




4:?“-,'Mf»S.AAli, Jearned Sr. -~-ounsel, assisted by ¥s8 K.:

" Chetri, liearned Advocate, sypearing on- bhehalf of ~the

'Zapplicants . etrenuously "assailing the action of the

'”:espondenta as 1llegal contended chat ~the applzcants uho
wete.workﬁng as JTO for about a decade were’ promoced at

~could not have bien denied “the frulta of

purbo?ted veound ‘of pendency oi the'
iagxﬁliﬁéryfiproceedihg.' Distvernfuly decryzna ;*he- G.M.

ated 14{9ﬁ;992'the learned Sr. counsel eubmztted that the

xecutive”instrﬁtcionu-cannot 'peraede the etatutory law.

Referrzng to’ the DISCLPllne . .1 Appeal Rules;’ 3 S. Ali

-In support Ci h:s-contentiéﬂ'tﬁé Ieafoed»

R

‘Qunwe1~also réferred to - e decision of the Supreme,
!

‘}reported in AIR 1974 SC 460 ..- . the Full Bencn dec:sxon of
.the:antra} Administrative Tritunal, New ?ombay Bench 1id‘
N }69/1987'and~othérs.(Abranam TiCuQ'ané~0thérs vs.
}Ddiﬂ and othera) . dec‘ded on’ 23 8. 1990.-:

Mr "A. Deb ‘Roy learnen; “C. G S.Cu app@aring on
’pghélfa;of the respondents - 7 .tunitted = that therel is . no
_infirmity in the O.M. dated 2.9.1992, which was issued” -
. GoVernmgdtf_of India ~n review of the éa;liéq

N

-ng in the light of “e decision'rendéred by the’

che,

\'Cdurt in Unlon of . adia and others Vs. K.V.

“Ja klragan and cthers, repor;gr.;n.AIR 1991 scC ZOiOR

There is no dispute as ro the principles enunciated

' , .
AL1li, learned Sr. counsel to the effect that the

instructions c: anot supersede’ 'atatutory
»?provisiOns. Statutory ruléS‘wi;f'préVail dver-cheiexérutiQe
s o R - " ingtructions........:

-
s

 State of Mysore Vs: C R. Seshadrx and othets,'”
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instructions, but where T.atutory  rules  are  milent,

.executivu'inatructiona can

1

ualities-pf.promotion il Governmen;Apequ' 8..against

K V.’

Jankiraman and othets (Suptajg?”mhe_.said

instruc*lons, thereIOLe, cannot be said. to besunlawful on

-facLs .and circumstances oy the case. Admittedlf,-as on

i

omote < the OfflCGtS; whici: also included. theg;nimes of
gp%%cants the disciplinary proceedings:wéféﬂpénding
'Epgcgpplicanta. On «.r enquiry the learned counsel
th%.ba:tiesvstated thai, in fact,
‘isci;%%nary proceedings are ucarxng completxon andzxn some

cases:the proceedings AT unc.r progress.

S Hr S. Ali, thp>learnrﬁ £r. Counsel reacting to tpe
i

“18310ﬁs made by the leuz ad Sr. C.G.5.C. submitted that

th di c=plinary proceedinge ’nitiated by the tespondents

The xearned'Sr. Counsel

that the pucy Lced disciplinary prbéeedinga

In the

"735 ipl “nary proceeding

cants is pertaining to wtuntersignatura in experience
cer ificates of casual workers. Tho learned sr. counsel

Cﬁ submlttnd . that the certif. cates

p vere prepared by .the
ub

Hlf{concernea Competent authorit: and they only countersigned

... on verification of tha matt:r. Thece isn no ‘illegality on

this.iasue. The-learned'Sr. counsel also questtoned the

/\~_,,_Lf-in1t1auzcn of the proceedans sftery .2 long laps=2 of time asn

malafide. We are not making :ny comnoncs on this issue at

this......;..

£ili up the gap. In the - znsLan'
case,.b1 the executive inst~'ﬁtlone the’ Centgq;gedva:nment
ly sought to plug t*v~role. By-the;afprementioned

the Central Government faaued 1natrUctippsitb meet the

L§3}2 2 Ql‘when the Bharat Saxchar Nigam Limiteq decided to .

“in some caaes the_

a -the onl/ allegation against these
-]

‘ P [ LIV NPT U
[N S PO S "
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‘'this stage . since the dis  linary _proéeedings are not

_direbtf?luhdér chaileﬁge be: e us. As a:ﬁa;tef of fact,
éﬁ§"§f6¢ééaiﬁgs are nearing :.mpletion. Thefeiére}lft’would
h;g}bélapptdpriate for us -: nake any co¢ment on the nature
;f thc discipiinarf.procee" .38 ét thias stage.’ It would
alwayq be open for the app!. ;ntB‘tO assail the leg}cimacy
£- the dlsc1p11nary proceedlngs if occas;on arlees.‘we ‘also
deprlratc the action of th: respondents 1n.keep1ng alive

AS

the dlsczpl1nary proceed1ngf for such a long period. The

executlvs instructions of !he Government of" lndxa .yide

-O‘M., dated -14.9,1992 wis “issued to ensure’ that the

isc:.plinary case/crimlnal‘ prosecution matztuted a‘gainat
ny. GéQernment servant is not unduly prolonged and dxrected
}:hatwgllrgtforts should be taken to £inalisg-exped§tioualy 7'g
he prd@eedinésL The ex«:utive 1nat;uctiona of @ho

Soverrent of India, whici are equally .binding . on the

;éééSﬁdents,:itselﬁ indicat for the f&view'ot such caseé
Mﬁoﬁfp;omépfon on the expirf L 81X ncnthL freow the daté of
goﬂﬁeﬁing of:'the fi?st'DPCA\uiéh adjudged thevsuitébility
-Taking - into . consii:raticn all the facte "ané.
giF;u$:¢ancea of the case 5 including the nature “Qf' the

Qiéciblinary-ﬁggéeedings at ell as ;he materiala.gfodgced \

before us as to the progress of the proceedings, we direct

i f“::*:‘thhe respondents to conclug: the disciplinary proceedings

f/ mo e"/‘

\V}nitiaceo against the applx('lLe with utmost vrpndxcxon ond

take approprxate dec131on #iv the matter. The respondent#

’

"a g qlao directed not t lrag the matter beyond thyee

Iy monghe from the date of receipt of the order. The
2 J.-~ . . ;
- A

A~applicants are also ordered to cooperate uxtn the authox;tv
R

.

v/\.,————l_for expeditious completlon of the pcoceedghge. Ccn . &
oA

/
A ¥ - I

: : |
conclusxon of the d1scipl;n v proceedinga, the respendenta




re ordered:.tg Lake necessary foj ~Od=up action

W .

to. the obsery "ons  made Chie

_disposad of! T re shall,

S4/VICE o
L " sa/nEmaeRr (;
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INDEX
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH
: AT GUWAHATI «

N

(an application under section 19 of the

Central Administrative Tribunal Act,1985)

0.A. No. (34 f2002.

= Inbetween-
shri Someswar Sonowal
cene Applicant.
-VRS~ “
The Uhion of India & Ors.

ee.+s Resgpondents.

1. PARTICULARS OF THE APPLICANT:=.

. shri Someswar Sonowal at present working
‘as Junior Telecom Officer{(JTO) in the
office of the $.D.0.(P), North Lakhimpur

District - Lakhimpur, Pin=-787001.

2. PARTICULARS OF THE RESPONDENTS:=-

1. The Uhion of India, represented by the

Secretary to the Govt.of India, Communication

Department,  Sancher Bhawan, New Delhi.
2. The Assistant'DirectorGeneraI(Pers-II), .
. Bharat Sancher Nigam Ltd., &shoka Road,

New Delhi-110001.

3. The Chief General Manager, Bharat Sancher
Migam Ltd., Assam Circle, Ulubari,

Guwahati-7, Dist. Kamrup, Assam.

Contd...-.oZ
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4. Telecom District Manager, Tezpur,

District - Sonitpur, Assam.

)
SE;Gﬂ*&ﬁ(“J‘VP' fg:é”“‘”“sgby

3. PARTICULARS OF THE ORDER AGAINST WHICH THIS
APPLICATION IS MADE:= :

i) Non promotion of the_applicaﬁt from the
post of Junior Telecom Officer(JTO0) to the post of
Telecom Engineering Service Group-B (TES Gr.B) though

he has been selected for promotion on All India basis.

11) Letter No.BTES-5/2/Loose/51 dated 8.3.2002
issued by the Assistant Director Telecom( Staff) addressed
to- the Telecom District Manager, Tezpur.with a coby to

.the applicant.

4. JURISDICTION:=

The applicant declares that'this-application is

within the'jurisdiction‘of the Hon'ble Central Administrative

Tribunal, Guwahati.

5. LIMITATION:= ,
‘This aspplication is £iled within the time limit

as prescribed under section 21 of the Central Mdminis=-

trative Tribunal Act, 1985.

6. FACTS OF THE CASE :-
6.1. Thatvyour applicant is an Indian citizen

and permanent resident dén the district of Lakhimpur and
as such he is entitled to all the rights and privileges

,guaranteed under the Constitution of India.

Contd......3



' 29.1.93 by the Deputy General Manager (Admn) 0/0

' the Chief General Manager, Assam Telecom Circle,

6.2. That your applicant was appointed on

Guwahati=7 vide No.STES=5/43/Pt-I}¥218 dated 30.8.93

and posted at D.E.(E-10-B), Jorhat and he joined on
29.1.93 there and then he was transferred to North
Lakhimpur in May, 1995 and since then he haé been working
as JTO therefteo the entire satisfaction of the authority

and without any blemish.

Anexure~1 is the photocopy of the
said appointment letter dated 30.8.93

"of the applicant.

6;3. That in the promotion list prepared by
the Bharat Sancher ﬂigam Ltd., New belhi there are 3000
JTOs. The Chief General Manager, BSNL, Assam Circle has
paeparéd the said promotion 1i§t of JTO to the éost of
the TES Gr.B vide his memo No.STES-5/2/Loose/9 dated

1.1.2002 wherein your applicant's name is not there.

’

Mnnexure-2 is the phtocopy of the
said promotion list dated 1.1.2002
prepared by tﬁe Bharat Sancher Nigam

Ltd.

6.4. That the Bha;at Sancher Nigam Ltd., New
Delni vide Memo No.1-16 /2001 /Oers-11 dated 19.12.2001
prep ared a promotion list on All India Basis wherein
your applicant's name has-been put under Staff No.109884

at S1.No.78 alongwith other JTO.

OOntd..,..‘l
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Annexure-3 is the photocopy of the
office Qrder'alongwith‘Promotion List

for Assam Circle dated 19.12.2001

S enusre - Q"W‘J

issued by the Asstt.Directot General

{Perse~-1I).

6.5. Thﬁt after knowing about the inclgsion of

the name of the"applicant ih promotion-list pfeparedvby

the Bharat

Sancher Nigam Ltd., Head Quarter, New Delhi

and having not promoted to the post of TES Gr.B, the

applicant submitted a pepresentatien on 1.2.2002 to the

Chief General Manager, BSNL, Assam Circle, at Guwahati

‘requesting

him to consider the case Of the applicant for

promotion at an early date:'»

Annexure-4 is the photocopy of the
representation dated 1.2.2002 submitted by
the applicant to the Chief‘Generél Manager;

BSNL, Assam Circle, Guwahati-7.

6.6. That in response to Znnexiyre-4 the hssistant

Director Telecom(Staff) office of the Chief General Manager

Assam Circle, Guwahati informed the spplicant alongw

3 others that due

the applicaht. he has not been promoted to t

TES Gr.B. -

ith

to pendency of the vigilence case against

he post of

.Annexure-S is the photOQQpY of the
letter No.STES=5/2/Loose/51 dated 8.3.2002
‘issued by the'Asétt;Director Telecomﬁstaff)
addressed to the Telecom Disﬁrict Manager,
Tezpur with"a coéy to thé apblicant

alongwith others.

Contd...0‘. .5
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6.7. That your applicant begs to state that
at Annexure-5 the applicant was informed by the
Assistant Director Telecom{Staff) that the applicant
{s not entitled to be promoted due to pendency of

the vigilence case against him.

6.8. That yodr applicant begs to state that vide
Memo No.Vig/Assam/Disc-VIII/2000-01/8 dated 27.12.2000
issued by the Chief General Manager, Assam Telecom Circle,
Guwahati issued charge sheet against the applicant with'
statement of imputation of misconduct or misbéhaviour in
support of the Article of Charges framed against the
applicant. The charges are = i) Tﬁe~applicant during the
year 1§96 failed to maintain absolute integrity and acted
in a manner unbecoming of'his position in as much as ¥he
countersigned 31 nos of certificates issued by Shri Guneswar
as Sub=Inspector, Shri Maheswar Roy, Sub=-Ingpector and.
Md. Taslim, Sub-Inspector in favour of casual Mazdoors
knowing and/or having reasons to bélieve theat the said
certificates issed as aforesaié in fawur of the Casual
Mazdoors were bogus as they had never been appointed in
the office by SDOT, North Lakhimpur and thereby contravened

Rule 3{1)(i){ii) & (iii) of ccs(Conduct) Rules, - 1964.

Anne xure-6 is the photocopy of the

said memorandum dated 27.12.2000 issued
by the CGMT, Assam Circle, Guwahati
alongwith articles of charges and‘state

ment of imputation to the applicant.

6.9. That the charge sheet at Annexu:e-s has been

served onthe applicant on 27.12.2000 and the applicant on

receipt of thesame submitted his show cause reply to
the Chief General Manager, Assam Circle; Guwahati on
| | contde e



25.1.2001 vehemently denying all charges brought

e
S:tﬁt&&%ﬂmﬁduf -S;AAAﬁﬂLQFLQ

- =
against him.
Annexure-7 is the photocopy of the
said show cause reply submitted by the

applicant dated 25.1.2001.

6.10. That at Annexure-7, the applicant vehemently

denied the chargés brought against him and requested to

drop. all the charge and to do justice, to him.

6.11. That now it is more than 1% years paséed
there is no progress in the aepartmental proceedings
against the appl&cant and it is not known when the proceedlng

against the applicant will end or will be closed.

6.12..Tha£ after submission of show cause reply
to the show cause notice in the departmental proceedings
as many as 85 selected candidates ha&e been listed for
promotion to the post of TES Gr. B. The applicant stands
ad $lff o j0788 4

under Sl. No.78]of the Assam Circle list but he has not
been promoted to the post of TES Gr.B in Assam Circle.
It may be mentioned in this connection thatseveral selected
candidates from this list of_Assam Circle have‘been promoted
to the.post of TES GR.B under the District Telecom Circle[
Tezpur. The following JTOs have been promoted against whom
charge sheet has also been issued:=

1. Sri Pitambar Sérma, now working as PSDE(P)

at Jamuguri.
2. Shri D. Saha, working as SDO(P-II) at Tezpur.
é. ghri S.Sargiari, working &s s.D.E. Group at

-Odalguri.

contdes oo -7
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4. Sri G.Mgkherjee{Retd), worked as SDE(TT)
at Tezpur.
_ SDoeT
5. G.Chakravorty, working as SBB{TT) at
Tegpur. FZAAQQIJsi,
6. B.C.Baishya (Retd), worked as SDE (HRD) at

7

Tezpur.

6.13. That all the\abové named promoted TES Gr.B

of ficers are now facing vigilence case pending against them

‘ like appliecant though they have been promoted from the

promotion list. Few of them are junior to the applicant also.

6.14. That though the above named promoted JTOs
have been promoted to the post of TESGR.B and working in
the promoted post they have also not been suspended nor they
have been'down graded in view of'the pendency of the vigilence
case.'81milarly tﬁe applicant is also working in the present
post &f JTO without promotion but there has been & dis=
crimination in promotion.of the above named persons and

the preéent applicant as they are similarly situated persons.

6.15. That though the vigilence case ks pending

against the applicant yet he has been r egularly working

" in the present post of JTO. He has neither been suspended

nor been down graded. He is also not transferred from the

present post to any other places. In fact.'he has been
working normally without any disturbance. In fact, the

applicant's case and other promoted persons stand in similar

voting.

6.16. That the applicant begs to state that the

pendency of the departmental proceédings against the

'Contdooonos
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appl&cant cannot be a bar for hlspromotlon to the

next higher post, if he is found otherw1se eultable.

aw_o.wm%— C wporoal

6.17. That your applicant begs to state that &j}
the pendency 6f the disciplinary proceedings against the
gpplicant cannot be a ground fér overlooking the claim of
the applicant'if he was found otherwise suitable. In the
instant case except the departmentalAproceedings/aisciplinary
proceedings nothing against him. So it is a £it case for
promotion to the applican£ to his next higher post of TES

Gchu

6.18. That your appl&cant begs to state that he
has not been placed under suspension after drawal of the

departmantal proceedlngs after long 4 years.

7. GROUNDS WITH LEGAL PROVISIONS:=

- 7.1. For that the pendency of the departmental
proceedings against the applicant cannot be a bar for

promotion to the applicant to the next higher post.

7.2. For that the applicant has not been placed

under suspension after drawal of the departmental proceedings

after long 4 years against him.

7.3. For that pendency of the disciplinary

proceeding oOr vigilence case against the applicant cannot
be a ground for overlooking the claim of the applicant

when he has been found otlrwise suitable.

7.4. For that the applicant has been found
suitable and as such he has been listed for promotion

and so he is entitled to be promoted.

Contdc occ.og
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7.5. For that the applicant is working now

normélly without any distuarbance.

7.6. For that the pendency of enquiry in

the disciplinary proceedings cannot prevent the

applicant from promotion.

7.7. For that non promotion of the applicant
£rom thevpbstof JTO to the next higher pést of TES Gr.B
is a discriminétion case as the other similarly situated
officers mentioned above have already been promoted and

they are now enjoying higher pay scale.

7.8. For that non promotion of the applicant
though he is found suitable in all respects and selected
for promotion he has been deprived of his promoted post

and from higher pay scalé by the authority.

7.9. For that the above named promoted officers
are also facing“vigilence case and disciplinary proceedings
after their promotion but they have not been suspended in
iheir higher post and as such it is a case for serioﬁs

discrimination in promotion.

'7.10. For that in any view of the matter as narrated

above, the applicant is entitled to be promoted to the post

g

oﬁ TES Gr.B.

’

8. DETAILS OF REMEDIES EXHAUSTED:-=

The appliéant filed representation bfore the
Chief General Manager, Assam Circle, Ulubari, Guwahati=7
requeéting him to promcte the applicant to the pest 6f
TES Gr.B but he has refused to promote him on the ground

that é vigiience case is pending against him.

Contdooo ..-10
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9., MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY
OTHER COURT OR TRIBUNAL:~

No case before the Hon'ble Tribunal or in
any Court of Law has been filed or is pending in any

Court of Law or Tribunal.

10. RELIEF SOUGHT FOR:-

In view of the facts and circumstances narrated

above the applicant prays for the following reliefs:-

<+

i) The respondent No.l to 4 pa-i‘ticularly_ the
Respondent No.3 be directed to promcte the applicant from
the post of JTO to the post of TES Gr.B with effect from

the date of other JTOs who have been promcted by the

Respondent No.4 as the applicant has already been selected

for promotion to the post of TES Gr.B.

ii) Any other relief or reliefs entitled to the

applicant may be granted.

11. INTERIM RELIEF Is ANY PRAYED FOR:=-

In the interim, ‘the applicant prays that the
respondents be directed to consider the case of the applicant
for promotion to the rext higher post of TESGr.B till final

disposal of this application.

12. DETAILS_OF POSTAL ORDER:=-
i. Postal order No. 7649 9F |7

ii. Date of issuei= /0. 2002 ,
' 4ii. Issued by:= /el feepls
iv. Payable at Guwéhati;

13. LISTOF ENCLEGSURES: -

As pef Index. -
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VERIFCATION

I, Shri Someswar Sonowal S/o sri Khiru Nath

Sonowal./aged about 31 years, at preeent working as
Junior Telecom Officer in the office of the $.D.0.{P),
North Lakhimpur in the district of Lakhimpur, Assam,
do hereby solemnly'affirm and verify the statements made
in paragraphs |, 2, 3, ‘1) S; £. /) €§/ .40, €11, 6. /%

6-1t, 6. k(/ 6. 14, ?/ ?) : are true
to my knowledge and those made in paragraphs 4,2/ ('53"'?/

66, 67, 6.8, {7, 6 /2 being matter of records
are true to my information derived therefrom which I

belieye to be true and the rests are my humble_suhmissions

made before this Hon'ble Tribunal. I have not suppressed

_any materkal facts in this case.

and I sign this verification on this the Z7 th

day of 2pril, 2002 at Guwahati.

EE;CBAALstnéaa—. -S;cywxﬂéﬂg'.

Signature.
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- : BEPARTMENT CF TELECOMMUNICATIONS : L
_ OFFICE OF THE CHIEF GENERAL MANAGER, ASSAM TELECOM CIRCLE 0%
- SWHAHATI~ 781907,
BO.8TZ8-5/43/Pe~1/218 Dated at Guwanaci,the ““73/93.

a The departmental candidates particularised {n Annexure'A’
hereto are hereby appointed as Temporary Junior Telecom Officer<sin
the scale of Ra;164l-én-2soou£h-1s-z900/- from the date shown .
against their names on the following terms and conditions against
the vacancies of 1999 and 1991, '

() The appointment is tempo rary but likely to be made per-
sanent, - ,
) fhé i@bﬁfnﬁment carries with it the liability to serve

,%2;gﬁg;p&qce=within the gurisdiction of Assam Telecom

(e) e dppointment is l14able to be terminated at any time

without assigning &ny reason with one month's notice op
one month's salary in lieu thereof,

(d) The ogfgcialatzMﬁhder campulsion to serve the Telecom
dopartment, unless terminated by ¢t e emnloyer, for a mini-
mum périod of S(five) years. If fficial fails to

£ulfLl the condition h@/é‘he may quit the service with pxie
prior approval of the eaployer on payment of proportionate
ihbﬁnﬁ'ﬁqﬁivalentrto the expenditure {ncurred by the de-
partment for the initial tratning. :

(e) ?hg*o£}1c§hleﬁw111 be liable for £ield service during the
*tinmﬁ&g;eggigcncy. .
(£) fﬁp,abrvlee_éohdittdh‘qltthe officials will be governed

and regulated under thé rules of the Government in force
and as may be amended from time teo time,

Al

., Beputy General Manager (Admn)
O/0.the Chief Ceneral Manager ,
Aspam Telecom C rcle,Guwahat

LI I T T S PP

Copy forwarded for information and necessary action to:-

1, The Chief G.M.(Task Force) /Cuwahaty.

2, ° The Director Mtce,,ETR,Guwghatd.

=4, The Area Birector Tbieeam/BLbruqarh/Guwahat1.
s, T™e T.D«M./Guwahatdi, '

6o The D.E.(E1¢8)/Jorhat.

7-140. The'Tankﬁs/Banqaigaon/?bapur/Jotnat/Nt'.on.

11-12,  The A.DeT.(E&R)/(URD),C.0. /Guwahatd.

28, Officials concerned, Sﬁ_‘fnxlouca Jﬁhﬂuq/ { -
29, Guard file. : DE(EIOD) I Dwrhat, '
. y ‘ A S ' )
ﬁ g O.:&):;A}O/ ("“\ B ¢ : /“ ) 7
L l.A~,//ﬁ$-];' 2
Qﬁ;&yy'j&¥ 99° for Chiof Gensral M gsr ,
\\\W n_Telecom Circle,G .
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Pated at Guwahati,the '</8/93.

AMEXURE *A° S

Hane of the candidate

srt Phiman Chakxdba:ty

Puifendra Prasad Sirha,1999

g m !‘30 liath
~ﬁ!.pﬁkaxro ius.
-Bnlal ehnnﬂfi*?aul
&ihir ‘Kantd Paul
‘Gadhadhar Mahanta

P -

Yeat of Date of

19%

199¢
1990

1999
- 199%@

1991

. Ranadht: Chakraborty 1991

* Ratan Rt. Ghosh

* Malay Kanti Chdkrnborty.l?’l

* Manojit Kr. Ded

M. Mosfiqur Rehman
8r1 ‘Birendra Sarma

*  Someswar Sonowal
* ‘ashok Rr.Chowdhury
* Guna Kanta ‘Gogoi

1991 .

1991

1991

1991
1991
1991
1991

3e.12.92.
29,12,92
28.12.92
27.12,92
20.01.93
19.81,93,
31.12.92
02.01,93
03.91.93
31.12,92
30.12,92

99.12.92

01.01,93
29.01,93
20.91.93
12,03,93

Working under

LK-H
( Do K+ HA%H )\

Asstt, Director Telecom(Staff)
ﬁor Chiﬂt General Hanagat .

Task Force/Gidwahati.

T.D.E./Bongaigaon.

Director Mtce. ,Guwahat
~doe

" Task Force/Guwahatdi.

~do-
T.D.E./Tezpur.

: ‘I‘.D.E./Jorhat.

Task Force/Guwahati.
AeM.T./Dibrugarh.
Task Force/Guwahati.

~ «~GO=
Director Mtce./Guwahat
P.E.(E16B) /Jorhat.
Tagk Force/Guwahati,

' To‘D.E./NagaOn.

“N

(. \i \) )




Bharat Sanchar Nigam Limited
* (A Government of India Enterprise)
Office of The Chief General Manager , Assam Telecom Circle
Ulubari Guwaharti-781007

No. STES-5/2/1005¢/9 : Dated at Guwahziﬁ the 1-1-2002
OFFICE ORDER
Sulby:- Posting of TES Group B3 on their promotion from JTO

In pursuance of BSNL(11/Q) New Delhi letter tio. l-lG/Z()OJ--PcrsJI Dated
19-12-2001 | the Chiel General Manager ,Assam Telecom Circle, Guwahali is pleased to
promote the JTOs mentioned in the Annexure o (he grade of TES Group ‘B’ in the pay
scale of 7500-250-12000/ and (he promoted oflicers are hereby posted in the SSA/Units
indicated against their mames as per list enclosed. L

2. The officers shall not be promoted to the higher grade by the concerned
SSA/Units,

1) In case of disciplinary/Vigilance case is pending or contemplated against

' huw/her.

i) . Il'the oflicer is under currency of any penalty .

3. The officers-are required to join' their promotional assignment within a

period of 30 days from the date of issuc of this order. All SSA Heads may ensurc
that the stations of postings in respect of oflicers are issued with a period of 7
days from the date of issue this order and the oflicers are relieved within the
preseribed time period. ' ’ = -

L I case the ofticer concerned fails to join the promotional assignment

within the preseribed time periods of 30 days | he/she should not be allowed 1o be

relicved or join the post therealler. In such cases, the promotion order shall
become inoperative and the matter shall be reported to this office for further
neeessary action. '

5. The leave, i any.requested by the officer should  not be allowed. I any

ollicer desires leave, he/she can apply lor leave to the new FHeads of

SSA/Units under whom he/she has been posted only afler joining the new
post.

Contd to page 2
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D 0 The JTOs who have been promoted (o TES Gr. B oon purely ofliciating
arrangement basis will automatically stand reverted to their original cadre
~belore their joining on promotional posts under this office order

7. The postings at RT'TC, Guwahati shall be on temporary basis till postings
arc made through selection procedures

8. ‘The date.on which the above order is given effect to may be intimated and
©a consolidated report of the oflicers who have been relieved/joined their
new postings may also been sent immediately jon expiry of 30 days from
the issue of this order. '

(/\.K,Chcl eng)
Asstt. General Manager(Admn.)

Copy to.-
L The ADG(Pers-1); BSNE Corporate office , New Delhi-110001
2-5The General Manager, Telecom, Guwahati/Dibrugach/Silchar/Jorhat
0-5. "The Telccom Digt. Managers, Rongaigaon/ Tezpur/Nagaaon |
9. The Deputy General Manager, RTTC, Guwahati : |
10, The Deputy General Manager(Installation), C.O, Guwahati .
Pl The Deputy General Manager(Planning), C.0, Guwahati "
12, the Deputy General Manager(Operation), C.0O, Guwabati
13 The Chiel General Manager Telecom | Task Foree, : :
N1 Region Guwahati- He s reqgu ested 1o ensure before release of the oflicer for
his: promotional post that no vigilance|/disciplinary case is.
pending against him
14 The Rirector Mtce, Lastern Telecom Region, Guwahal
15 The Asstl. General Manager(T7), C.0, Guwahati
16-17-The Circle Secrctary TESASTOA, Guwahali
18, Guard tile -

19 Spare

S
\ : : e
(G.C.SARMA) \\\ 0y~
Asstl, Director Telecom(Stall)

CAGE 1 Prometion
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1 105764
2 108466 |
3 108631
t4 1107715
5 1106190 |
G 107685
/ 1 07729
0107812
9 10113
10| 10839/
11 108564
2100703
31102065
141108294 | ¢
S5o110reTT |
16 iUJU o
RIS
|18 | 108919
19 109464
20 1109032
214__10744)
22| 108956
23 1108973
241109120
2') 1(‘&)/ 9
26 1108563
271109088
28 | 109155
291109353 |
A0 TOUH1H
31109459
a2 IO(wrv 37
331108446
34_| 109104 |
35 1106551
36 | 107280
a7 1106220
a8 100677
39 | 109166
A0 1109376
i ] -I‘\,)u()/ 3

Staff

)6
ANNEXURE-l
Name of JTO Presently Posting on -
.. .|working ____|promotion
3 4 b
SriJ. N Sarma 1 C.O/ GH . C. QIGH
‘Mrs. Avadhana Chalaborly | KTDIGH | C.0/GH
Aiss Gitanjali Nalh .WKID/GII . j_ (, O/CJ'I
Sri Ramkrishia Newar — [ETR | C.OIGH
SriMadan Ch. Bania | KTDIGH KTDIGH ™~
Sri KN Barman — CIKIDIGH | KIDIGH
Sii Syamal Dulla IKIDIGH | KIDIGH
Sridmitava Nandi — LIKTD/GHTKTD/GH
SriGopal Ch. Sarma [KIDIGH [IKTDIGHT
‘un Hiranaya e Das — LIIDIGH | KIDIGH
Sri Vivelkanra. Nath - C. ()/ GII o I\H)/( II
S l\/l oy Che s 0 _Kll)/(;Il K /G l_‘__ \_
MV‘ M IVIJHH 1l , ., KTDIGH ] |L)/bl|— )
Sribiren ChiKunar 1 C.O R LSDE .
Sti Rajib Lochan Bora [« AWI/JPI'“WW_ GMITIIRT
ori Hemen Hazanilka G MT/IRT le/JRI
S ALK Roy e | GMTRY | GMITIRT ;;;
Miss Papori Baruah _;AﬂghﬂllJli1 L GMTURT
_ m Rajesh IKr. C lmwlhdly T OGMT/URT
Sri A K Math KIDIGH |« i
u(l oml)mvmr Kalila I KmDIGH C’JIVVJP ]
1 on Numal KL kambm ly EIR bl\/H/lI(l B
_\>r1 P'mb l\l U"mndn ETR bIVI I/JI? _F_ L
_g_:_!vg'ayoma KrBiswas | TA /\oKI O_R_CL CI\/II/H’I“___
5 B.5.Paul Ma7um(lm - ._(:MHDR o IGMT/MDR
Sii Sunil Mishia | GMTIDR  JGMTIDR
Sri Lakhi Pm sad >’ulm| peMIRr o (;MI/I)R -
Mrs. Pushpanjali Bora | GMI/DR - ()I\/H/I)R o
St Upnn Ch. Bora IDMING(: . H)M/N( (J '
ori Premanaonda Nath II)M/N(,(' II)M/M(,M )
o our(‘ I\( I} I}om ll)l\/i/N(;(:_ o ”)l‘v'I/N(»(_;
Sri m/“pm"l Pe ll! KITDIGH !DM/N()(:-
S G Seikh T HIIDIGH T TDMINGG
5SS Das 1 C.O/IGH TDMINGG
ori Bijit Nag Choudhary | GMT/SC__ |~ TDMINGG
Sri Bhobotosh Das | GMTISC  LTDMNGG
50 C.L Biswas _.I L)M/f/ vz
SriAM Laskar 1 17 |Tomiz
S p mulp( rohe un __II)M/[/ _|wowmhvs
‘Mrs, MM Karki Stz | ToMITZ
Sri Arup I Dt~ » | RTTCIGH | TDM/TZ
: (.,OHTI) PAGE 2




:_1082/7
1109170

109164 |
17109236
109331

: 109432

109385 |
1106539
106959

1107879 |
108174 |
' 107693

14

n2 I
%noeﬂhoa@dAmnmi'4;]1DNMK%Q T TOMBGN
Md. Gazi Rahman Ahmed | TOM/BGN____ 't TDM/IBGN
Sii S.C Sutradhar TDMIBGN IQI\/!/U(;N -
Sri J. K. Dhar  TODM/BGN TDM/BGN
"8 Chandan Kr. Choudhary | TOMIBGN | TOM/BGN
Sri Mrinal kr.- Mishra_ | TOM/BGN TDM/IBGN
Sri Mridul Ch Kalita RTTC/GH RITC/IGH
Sri Dmo h ch. B'lrman NRTTC/GH RTTC/GH
SriDIC Sarma GMTIGH RT TCIGH
Sri Bijoy Slnqha o RTTC/GH RITTCIGH
Sri Aditya kr. Jha M___ﬂ__._\RT_[(_J/‘(;U _ | RTTCIGH __
Sri Dnnbeshwm Bcnshya ETR RHC/GH

&Q>/E:§
ya
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RPN
:‘ : ~ Noud-16/2001- Pl |
' ~ Bharat Sunehar Mipan Limil‘cll
L , : ‘ . (Pas JI Scection)
L . | Sinchar Rhavan Ashe ot New .l-)cll‘li-l 10001,
: T - : S Dated, 19" December, 2001,
g y _ : . _ :
‘1 ’ ' n"'v _ ' | _ .
I o | - OFFICEORDER © |
Subt Posting of TS Group .‘.l.3.7.01.!.!.,!!&"vl"'s-.’.'.l.!z.‘!;i.v.u J;i‘_tl!u.J_'.lf.(').-
- : I prsuance of Department of lakmnunumcallom Order No.2-82/2000-
i G duted 147222008 yegarding promotion from JTO 1o the grade of T1:S,
p o (noup ‘B in the pay seale of Rs.7500.250- I7()0() the promoted officers are
I ! hereby posted in the Circles/Districts indicatéd against their names as per list
| ! enclosed. from the L|(UC they tike over the «.Imw( o UIL post.
i 2. The officers shall not be pmmulcd o the ’)HJIQI l.mdu by the com,ullcd
i circles/units: -
R - o
Ly I In case of disciplin nmn-nl anee case pu\dmy against him/her and VC is
-~ withheld interms of instructions containg d in GO '()Ol’é\, 1) OM No.22011/4/91-
L . Estt (A) dated 14797992,
E T i, If the oflicer is vider currency of any penalty; or -
| i The officer is on depuation to TCH, or mw other mganl/almn
. - |
: Such cases will besdecided by this ollice on reeeipt of intormation from .
concerned  Telecom Cireles in consulttion. with: Department of  Telecom,
, Information in this regard may be broughit to the notice of this office immediately
- and the coneerned officer should nol be promuted m relieved for posting without
: : -~ specilic orders from (hh olfice,
3. The ofticers e required Lo join their promotional assigninent within a
pulod of 30 days from the date of i ssue of these orders., Al CGMs concerned
- may enstne it the stations of postings in respeet oftofficers are issued within a
period of 7 days from the date of issue of this order and the officers are relieved
within the prescribed tine period : L . .
0 r ’ . . . |
4, In case the officer concemed fails 1o join” the proimotional assignment,
within (he prescribed time picriod of 30 days, hefshe should not be allowed to be
relicved or join the post therealter, o sueh a case, the promotion order shall
b B ~become operative and the mager s ‘lLlw nlmu!ul(lu this aftice for further
: g o "'”\”-\'an. o | \ . ( \ .‘. """\P\ AN (\m‘;H\\w{ /
o AT Y
AV .

\
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ent by | 86891 8_4,.4_.Egg’.@}‘%mw;mﬁ?t‘&(ﬁ&it‘«'{:ﬁl‘?’l’i‘!ﬁ%?ﬂ)&ﬁim ﬁl%%{”b’fﬂéﬂ\fkjmeéizﬂkm%m% L1, v
. : : ' ] &
. ) . . Al ‘7 o
v lq 5 '\' ﬁ;-i b
e _— . | Co ' + !
<3 : ) Postings on promation ol Qs in Chattisgarh, Uttaranchal NI
s r : . : . : :
v : NELIT circles Tave foen shown against My, LPCW) and N2 circles respective”

Aceordingly, CGhls or M Chattisganh, 1y W) Uttamehial, Nz & NE-IL .
hereby requested (o icfentify the ;vn',':f..'nl citele of sneh olticers and allow theni
assme chiarges of their ey assignments theye, The circle-wise tisty of ¢
officers niay by endarsed (o this nﬂig"c atthe earliest for issue of formal orders
their postings. ‘

6.0 The leave, i My, requested by the officer. why has been posted ¢
Promotion (o different ciyelos, should not be allowed, 11 any olticer desires Jeave .
lietshe cam apply for leave 0 new Held of Cirele inder whom heZshe has bee -
- pusted only afier joining the pew postand new CGMI will sanetion leave, ifiti
wonsidered justified in pormyl Coure, '

7o The date on which the ahove order iy given elfect to may be intlmated and
& consolidated eport of (ho officers who have been relicved/joined their pew
Postings may also be sy mmediately oh expity of 30 days from the date of jssuc
of this order, Charge reports need not belendorsed to this office,

[ (k"(.\.[
- (MK, Shrivastavy)
\ Assit Direclor General (Pers.11)
Tele/Fax. 3372554

I
Al CGMs of pSNL (.‘in'lcs/l)ixhicm/l‘mjccl Circles/NMaintenance
Reglons/ ALLT FC/BRRRATT | |
Copy to; ll '
L PS 1o MOCYMOS (0). |
2. CMID, BSNL, ‘
3 Direetor (1HRD), SN \ | o
4. Member (SYAdv (HRDYDDEG (= yYDiy (SITY/ADCGSG ),[)(ﬂ_
3.0 SeDDG (Pers )t DDG (Pers YADG (I'eds. 1) BSNL CO, N.Delhi,
6. CSto Adv. (LIRD). Do, . ' .
’ General Seeretary TESAZIT() /\xmwin(um.l

SO (STGI/SOS TG | |
Guand Rle/Order Bundic/spare copics., |

|

i
2o~



~ ASSAM CIRCLE & NE' IF
(ASSAM CIRCLE INCLUDES ETR)

R
- PROMOTION LIST OF TES GR. B |

AS _IBSNL — |1 /S

1) [105784 J N.SARMA Gy, S
) |106002 TUSAR KANTI BOSE (3, v . AS  BSNL 5
3) 106190 MADAN CH. BANIA | Oy, AS ~ IBSNL | A,

4) 1106220 C L BISWAS T2

AS  [BSNL ns

3) 10638 IASHO}\NAIHCHOWDHURY bty

NETF |BSNL, ~ |veTr

0) 106537 S.K PAL , L hHy,

AS  [BSNL. . |23

7) 106539 DINESH CH.BARMAN City.

AS _IBSNL [ A3

8) 106551 BUIT NAG CHOUDHARY s, .

AS  IBSNL B

9) 106673 SIB CHARAN GHOSH

"INETF BSNL — Tve 7r

10) 106681 SUNIL CH, SAHA » g i1y .

NETF BSNL [ ~e it

1) (106875 B.S.PAUL MAZUMDER

AS __IBSNL . | Ay

12) 1106959 D.K.SARMA byviy

AS _IBSNL - s

13) [107051 ABHINT DAS

NETF BSNL  Jvers

[4) 107268 KAUSTAV C.l-l/\KR/\BOR'I'Y

NETF BSNL . [vETF

15) [107280 BHABOTOSH DAS et

AS IBSNL |44,

1671107515 PULAKESH DEKA

AS  IBSNL- . [42

17) 1107684 KAILASH CH. THAKURIA Gty

NETF [BSNL =~ |NETF

| 18) [107685 K.N.BARMAN Gty

AS _ IBSNL - |ns

[ 19) 107693 693 DIMBESHAR B/\IQHYA

_JAS  BSNL |7

20) l()??lﬂ R/\MI\RIQIIN/\ NE WAR o ty

AS

21)_[107722 SHYAMAL nu‘m\ T

AS __ IBSNL . |45

22) [107766 NIT YANANDA SARMA Grry .

NETF [BSNL - |4c 77

23) 107812/\MIIAV/\N/\NDI Gty

AS . BSNL -~ [as

24) 1107830 SUBHABRATA GUPTA

NETF |BSNL NETR

25) |107877 RAJIB LOCHAN BORA

JAS  BSNL ~ [As

26) |107879 BLJOY SINGHA Gy

27) 107934 ASHIS KR. GHOSE GRy

AS  IBSNL - |75
NETF [BSNL

28) |108073 ARUP KR. DUTTA bty

AS IBSNL |43

12971108083 MONOJ KR KARK]

AS IBSNL |23

30) 108088 HEMEN HAZARIKA ~

AS [BSNL. |53

31) 108113 GOPAL CH. SARMA ~ thrty

AS  [BSNL a3,

32) |108174 ADITYA KRJHA Gty

AS _IBSNL |75

33) [108277 SEIKH SAYED AHMED

AS  BSNL ~ |js

_/.{4) 103343 PROMODH KR. PATHAK

AS _BSNL |5

35)_[108380 MRINMOY BHUY AN Gy

INETF BSNL |~ 77k

36) 108397 HIRANYA KR, DAS ¢y .

AS _ IBSNL A3

37) _[108446 G.R. SEIKH

38) (108166 MRS. ARADHANA CHAKRABORTY G, e

| 39)_[108563 SUNIL MISHRA

10)_[108565 VivE: KANANDA NATIT 013Gy
RN l()‘{(»l‘»l)lllR/\H)/\S '

AS _ IBSNL ] 73,
AS IBSNL 1
AS _BSNL _ |ay
AS_ IBSNL | s
NETF [BSNL  viy

42) _[108631 MISS GITANJALI NATH (Vv Hy,
43) 108677 A H LASKAR y

4+ 108772 SKSUTRADHAR &

A3) 108793 MOLOY CIIANDA _ Grviy
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8\(\ 16) 108837 MD MANAFUDDIN AHMED — OTTF INETTF BSNL
A7) 108891 BIREN C11. KUMAR Gitiy. |NS_ IBSNL
18)_[108919 MISS PAPOR] BARUAL AS  [BSNI,
19) 108924 AJOY KR RQY  * - JRi- - - AS  |[BSNL Ns__
30) |108956 NIRMAL K'T.CHAKRABORTY AS  |BSNL Ni__
51) |108973 RAJIB KR. BARMAN Oty AS  [BSNL As
52) 109065 MRS.NIVA BARUAH vy - — |AS  [BSNL By
33) |109088 LAKHI PRASAD SARKAR _x AS  [BSNL Ns.
54) [109096 MD. ISLAMUL HAQUE MANDAL GH,.__ INETF |BSNL NCF
55) |109155 MRS.PUSHPANJALI BORA ™ AS  [BSNL As

/56) 109166 PRADIP GOHAIN i AS  [BSNL s

57) 1109170 MD GAZ!I RAHMAN AHMED S [BSNL DY
58) (109184 SUKHENDU SEKHAR DAS  (yrfy AS  |BSNL s
39) [109190 JAYANTA KR. BISWAS ¢, AS  IBSNL N3
60) (109236 JKDHAR ™ AS  [BSNL s
61) 109331 CHANDAN KR. CHOUDHURY ¥ AS  |BSNL ns
62) |109353 UPEN CH. BORA 5 AS [BSNL  [ps
63) |109376 MRS MM.KARKI AS  [BSNL s
64) [109385 MRIDUL CH. KALITA Gty ~|AS  |BSNL 133
65) [109392 AK. NATH b AS [BSNL _|/S
66) 109432 MRINAL KR. MISHRA AS  [BSNL s
67) [109442 SARBLESWAR KALITA _ bykey AS  |BSNL N3
68)_|109448 SUDIP NATH AS __BSNL |45
69) 1109159 SURESH CH. BORA AS BSNL  |as
70y 109463 RAJESH KR. CHOUDHARY AS BSNL |7
71) (109515 PREMANANDA NATH AS  IBSNL  [1)> .
72) 109530 DULAL CIHIL AR AS  IBSNL ~NE-d
73) 109538 NIRODH CH. BHAGABATI AS  |BSNL K& -L
7h {H09A52 LU BHAR - AS BSWL gy €71
75) 1109623 NABAJYOTI KAKOTL Gty AS - [BSNL oNE -
76) [109626 BRDAS G 1Yy 1AS- IBSNL NTI
77) 1109649 IYOTIRMOY DAS AS [BSNL VET
78 1109831 SOMESWAR SONOWAL " |AS  |BSNL Nl
79) 109892 NJREN CH. RABIIA AS  |BSNL NL-[T
80) 109916 UI'TAM BASUMATAR] ~ IAS IBSNL e LT
81) 1109959 SONARAM RAJKIOWA {AS  |BSNL Ne -TL
82) (109992 BIRAI BORO. - AS  [BSNL fee-D
83) (109993 PRAFULLA KHAKHLARY jAS  [BSNL -} VE-L
84) (1099940 ANANTA DEKA BARUAT AS  [BSNL | VE T
85) 1109995 AMBIKA DEORI s lsaL | —vEH
~G) PTR T ened cin fhern cin o vl —ETR

/\l E 1(_ N iY)\ ﬂli\ﬂ\ I/v%] , V/r“f"; 7)‘ N 2 , /') L.‘\ Qe X M)
NEV o T Pm:\@w/ A—W,\,‘C,L\ﬂ[, Meors Pt N dd(’” 4

SUNo—if, 29, 34, T8
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10
The Chief General Manager (BSNL)
Assam Circle, Guwahati.
(Throuyh Proper channel)
Dated at MMP the 01.02:2002.

Suni- Prayer for promction from the Cadre of J.T.0. to
the Cadre of T.E.S. Gr.'B- in the s5cale of
B. 7500/~ 250-12000 in respct of Sri Someswar
Sonawal F.T.C./1M2.

Sir,

With due respect and humble submission, I would
like to 1lay the few 1lines for favour of yocur kiné
consideration and sympathetic action please.

That Sir, 1 am a J.1.0. working at North
Lakhimpur. My name was found in the promotion list
published from New Delhi Memo No.l~16/2001~Pers-gg' datd.
19.12.2001 bearing the Serial No. 109884.

But unfortunately while I was gone through the
promotion list published from the CGMT Offic/GHY. Assam
Circle as per the memo no. STES-5/2/Loose/9 dt. 01..01.2002,
my name was not found in the list.

I L. . AR T A S N
Ly Lo Paeie, i€YuEbL L Adavdly L0 o.Lu::. tile Ca

rn

%
=

of my promotion at an early date and oblige.

Yours faithfully,

[d §

. i

£

(S. SONOWAL)

Advance copy to:-

‘\}. ﬁhe Chief General Manager (BSNL) Ghy. for favour of

your information.

>%. The T.D.M./T2zpar tor favour of you: information.

7{ Ttre S.0.0. Phone/mMMP for favour of veour information.

/ : . -4

l&

9 " (S. SONOWAL)
z°°
\\“ i

()}o
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ANNEXURE-5

Bharat Sancher Nigam Limited
(Government of India Enterprise)

Office of the Chief General Manager, Assam Telecom Clrcle

Ulubcri Guwahati-781007.

No. STES-5/2 /Loose/51 Dated at Guwahati the 08.3.2002.

To,

The Telecom Dist. Manager, Tezpur.

Subs=- Promotion to. the Cadre of TES Group 'B'

P

Kindly refer to your letter No.E/IG0/01-III/01-02/17
dated 12.2.2002 on the above mentioned subject. The following
JTOS are not promoted to the cadre of TES Group B due to

pendency of vigilence cases. Against them.

sl.No. Staff No.

ﬁgge of the JTOS
1 107515 Sri Pulakesh Deka
2 108083 sri Ma;noj Kr. Karki
3 108348 sri Promodh Kr. Pathak
4 109884 Sri Someswar Sonowal.

sri J.C.Sarma, JTO has not been promoted to the

cadre of TES Group B in the BSNL, Head Quarter, New Delhi

Memo No.1-16/2001-Pers-II dated 19.12.2001.

This is for favour of your kind infamation please.

sd/- Illegible,
G.C.sARMA 3/3
Asstt.Director Telecom(Staff)
Memo No. /01-02/27 dated TEzpur the 21.01.2002.
Copy forwarded to:- 1. Sri Pulakesh Deka, JTO, SDE{FRS)

2. Sri Manog Kr. Karki, JTO
3. Sri Promod Kr. Pathak, JTO

4. Sri Someswar Sonowal, JTO.
5. sri J.C., Sarma, JTO
for kind information and n/a.
sd/- Illegible,

SDE {HRD) B&NL
0/0 TDM Tezpur.
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JTO (P), North Lakhimpur,

: rnrorase - 6 gz 24
Bharat Sanchar Nigam Ltd 2
( A'Govt. of India Enterprise )
- O/0 the Chief General Manager.
Assam Tclecom Circle, Ulubari.
Guwahati- 781007, ‘
Dated the 27-12-2000
MEMORANDUM
Shri Someswar Sonowal, JTO(P) North Lakhimpur, the then JTO under SDOT North-
Lakhimpur is hereby informed that it is proposed to hold an Inquiry under Rule-14 of the
Central Civil Services . (Classification, Control and Appeal) Rules. 1965. The substance
_ of the imputations of misconduct or misbehaviour in respect of which the Inquiry ts
proposed to be held is set out in the enclosed statement of articles of charge (Annexure-1).
A statement of the imputations of misconduct or misbehaviour in support of each article
of charge is enclosed(Annexure-1I). A list of documents by which, and a list of witness
by whom, the articles of charge are proposed to be sustained are also enclosed
(Annexure-fIl and 1V).
Sri Someswar Sonowal is directed to submlt within 10 days of the receipt of this
Memorandum a written statement of his defence and also to-state whether he desires to
. be heard in person.
He is mformed that an inquiry will be held only in respect of those articles of charge as
are not admitted. He should, therefore, specially admit or deny each articles of charge.
Sri Someswar Sonowal is further informed that if he does not submit his written
statement of defence on or before the date specified in para 2 above, or does not appear in
person before the inquiring authority or otherwise fails or refuses to comply with. the
- provision of Rule-14 of the CCS(CCA) Rules 1965, or the orders/directions issued in
pursuance of the said rule, the inquiring authority may hold the mquiry against hm\ ex
parte.
Attention of Sri Someswar Sonowal is invited to Rule 20 oi the Central Civil
Services (Conduct) Rules, 1964 under which no Government servant shall bring
or attempt to bring any political or outside influence to bear upon any superior
authority to further his interest in respect of matters pertaining to his service under
the Government. If any representation is received on his behalf from another
person in respect of any matter dealt with in these proceedings it will be presumed
that Sri Someswar Sonowal is aware of such a representation and that it has been
made at is instance and action will be taken against him fon violation of Rule 20
of the CCS (Conduct) Rules 1964.
The receipt of the Memorandum may be acknowledged. \ e
b

\/go ‘ (J.LK.CHHABRA)

Chief General Manager Telecom.
Assam Telecom Circle, Guwahati

i Someswar Sonowal,

( Through TDM/T ezpur)
Copy forwarded to :

1) The Telecom District Manager, Tezpur. The enclosed Memorandum may
be served to S Someswar ‘Sonowal and his dated acknowledgement may be
sent to this office. His defence statement in triplicate in original may be

forwarded to this office immediately on its receipt. Service particulars of Sri
Someswar Sonowal may be furnished in the enclosed proforma please.\

1\\\{\ oot

7o (J. K. CHHABRA)
\B)/\ U}V T Chief General Manager Telecom,
Assam Telecom Circle, Guwahati-7,
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ANNEXURE-1

ARTICLE OF CHARGE AGAINST SHRI SOMESWAR SONOWAL, JTO(P).NORT "

LAKHIMPUR, THE THEN JTO UNDER SDOT. NORTH LAKHIMPUR,

That Shri, So’_me'swar Sonowal while working as JTO under SDOT, North
Lakhimpur during 1996, failed to maintain absolute integrity and acted in & manner
unbecoming of his position in as much as he countersigned 31 nos. certificates issued by

l ‘Sh. Guneswar as-Sub-Inspector.

- 2. Sh.Maheswar Roy, Sub- lnspector

3 Md Tashm Sub —Inspector
In: favour of Casual Mazdoors knowmg and/or havmg reasons to believe that the said
certificates issued as aforesaid in favour of the Casual Mazdoors were bogus as they had
never been appomted in the office by SDOT, North Lakhimpur and thereby contravened
Rule 3(1)(i)(ii) & (iii) of CCS(Conduct) Rule, 1964.

, \."\\

PR
qot e SEEELIALE
L e
(0 e ;" L, b
7117 ! e z
) ;‘ {\7 q
g41 8 oy 7
onb feleCusy! Lt &
° PR

)

i



ENT OF IMPUTATIO

2

ANNUEXURE-II

OF MISCONDUCT OR MISBEHAVIQUR IN

SUPPORT OF ARTICLE OF CH .RGE FRAMED AGAINST SHRI SOMESWAR

SONOWAL JTO(P). NORTH 1 {KHIMPUR, THE THEN JTO UNDER SDOT,

1. That Shri Someswar Sonowal

NOF TH LAKHIMPUR.

was working as Junior Telecom Officer

(JTO), under SDE(Phones), Tezpur/SDOT North Lakhimpur during 1996.
2. That said Shri Someswar Sonowal countersigned 31 nos. cértificates issued in
favour of the follovwngcpersons without venfymg the facts stated in the certificate or

. causmg the:same verified; with malafide intention, for favouring those persons, by

K abusmg his’ ofﬁcxal position knowingly or havmg reasons to believe that those certificates

were false.

3. The following certificates issucd infavour of casual Mazdoors wer e oounterswned
by said Shri Someswar Sonowal, JTO

S1.No.

e I = NV R NI N

B m i et ik bt e eed e
SVPIRALNE LN

D NN NN ND
VRIFHEON =

W W
- QO

Sh Rudra Thengai

o

Name of Casual Labourers  Period of certificate  Issued by.
Sh.Ghana Kt Sonowal . 1988to 96 Guneswar
Sh Maheswar Saikia = 198810 96 -Do-
Sh.B.Balo Saitkia 1988 to 96. -Do-
Sh.Ratneswar Sonowal 1988 to 96 -Do-
Sh.Rohit Sonowal 1988 to 90 -Do-
Sh. Dambaru Chutia 1988 to 96 -Do-
Sh.Dilip Neog 1988 to 96 -Do-
Sh. Maina Sonowal 1988 to 96 -Do-
Sh.Jogeswar Barah 1988 to 96 -Do-
Sh.Gohin Sonowal 1988 to 96 -Do-

Sh. Dimbeswar Sonowal 1988 to 96 M Roy, SI
Sh.Jiten Thangal 1988 to 96 - -Do-
Sh.Mahendra Challeng 1988 to 96 -Do-
Sh.Dhaniram Basumatary 1988 to 96 . -Do-
Sh.Rebat Sonowal 1988 to 96 -Do-

- Sh.Dimbeswar Saikia 1988 to 96 G Das, SI
Sh.Motilal Mili 1988 to 96 -Do-
Sh.Gobin Sonowal 1988 to 96 -Do-
Sh.Lohit Bora (Sonowal) 1988 to 96 -Do-
Sh.Ghana Sonowal 1988 to 96 -Do-
Sh.Lokeswar Sconowal 1988 to 96 -Do-

- Sh.Nyju Hazarika 1988 to 96 -Do-
Sh.Dibya Sonoval 1988 to 96 Md . Taslim, S1
Sh.Atul Sonowal 1988 to 96 -Do-
Sh.Prafulla Sonowal 1988 to 96 -Do-
Sh.Giridhar Sail:ia 1988 t0 96 -Do-
Sh.Upendra Nath Saikia 1988 to 96 -Do-
Sh.Siba ‘Gogai 1988 to 96 -Do-
Sh.Nirmal Pawc 1988 to 96 -Do-
Sh.Jogen Sonowal 1988 to 96 -Do-

188 to 96 G.Das, SL
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N “(;\ LIST OF DOCUMENTS BY Wil /CH THE ARTICLES OF CHARGE FRAM En‘)\\

AGAINST SRI SOMESWAR SO {OWAL, JTO(P) NORTH LAKHIMPUR, THE

4 THEN JTO UNDER SDOT, NC' TH LAKHIMPUR ARE PROPOSED TO BE

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24,
25.
26.
27.
28.
29.
30.

SUSTAINED.

‘Gradation list of casul labours under SDO(T). North Lak himpur.

recommended for regularization (Three pages). _

Letter No. A-20/96-97/88 dtd 1-5-96 of SDO(T), North Lak “himpur addressed
to  TDE/Tezpur alongwith proforma of 34 Nos. of casual labours for
consideration as TSM (Total - 4 pages).

Attésted copy-of School certificate No: 21 dtd 23-8-91 of Gagaldubi Janajati
high' School, Gogaldubi of Sh. Gohin Sonowal, S/o Khatiram Sonowal
(Attested copy). '

HSLC passed School Certificate of Miss Niju Hazarika, D/o Suren Hazarika
passed from Badhakara Ihgh School vide Sl No. 48 dtd 2-5-96 (Attested

copy).
School Leaving Certificatc No. 44 dtd 10-2-91 (attested copy) of Ruddhar

Tengal, S/o Haliram Tengal of Bhurbandha Jalbhari M.E. School. Gereki.

Attested copy of transfer cerficate No. 433 dtd Nil of Gagamukh Nagar High
School, Moinapara of Sh. Anil Nath.

List of 33 casual mazdoors under SDOT/ North Lakshimpur duly
recommended for conferring the status of TSM by selection committee (Total
- 7 sheets). ‘

Letter No. A-20/95-96/87 dtd 15-3-96 of ADOT, North Lakshimpur addressed
to TDE/Tezpur in r/o casual labours engaged after 30-3-85 t0.22-6-88 (Carbon
copy). '

Certificate to Ghanakanta Sonowal issued by G.Das, S.1.

Certificate to Maheswar Saikia issued by G. Das, S.1.

Certificate to Bolo saikia issued by G.Das, S.1.

Certificate dtd 11-3-96 to Ratneswar Sonowal issued by G. Das, S.1.
Certificate dtd 11-3-96 issued to Rohit Sonowal issued by G. Das, S.1.

Certificate dtd 11-3-96 to Dambru Chetia by G. Das, S.I.

Certificate dtd 11-3-96 to Dilip Neog by G. Das, S.1.

Certificate dtd 11-3-96 to Maina Sonowal by G. Das, S.I.

Certificate dtd 11-3-96 to Jogeswar Borah by G. Das. S.1.

Certificate dtd 11-3-96 to (iohin Sonowal by G. Das, S.1.

Certificate dtd 11-3-96 to Dimbeswar Sonowal by Maheswar Ray. S 1.
Certificate dtd 11-3-96 to Jiten Thengal by Maheswar Ray. S.1.

. Certificate dtd 11-3-96 to Mahendra Chelleng by Maheswar Ray. S.1.

Certificate dtd 11-3-96 to Dhaniram Basumatary by Maheswar Ray. S.1.
Certificate dtd 11-3-96 to Rebot Sonowal by Maheswar Ray, S.1.
Certificate dtd 11-3-96 to Dimeswar Saikia by G. Das, S .1..

-do - -do- to Motilal Mili by G. Das, S.1.

~do- -do-  to Gobin Sonowal by G. Das, S. L

—do- -do-  to Lohit Bara (Sonowal) by G. Das, S.1.
~do- -do-  to Ghana Sonowal by G. Das, S.1.

—-do- -do-  to Lokeswar Sonowal by G. Das, S.1.
- ~do- -do- to M:ss Niju Hazarika by G. Das. S.1.

/‘
,
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32.
33.
34.
35.
30.
37.
38.

39.

40.
41.

@
43.

44,
45.
46.
47.
48.
49,
50.

51.

52.

53.

54.
55.
56.
57.

\

58.

59.

60.

28

Contd 2

Certificate dtd 11-3-96 to Dibya Sonowal by Md. Taslim. ‘

~do-- -do- 1o Atul Sonowal by Md. Taslim.

—do-- -do- to Prafulla Sonowal by Md. Taslim.

~do-- -do- 1o Giridhar Saikia by Md. Taslim.

~do-- -do- to Upendra Nath Saikia by Md. Taslim.

~do-- -do- to Siba Gogoi by Md. Taslim.

—do-- -do- .to Nirmal Pawel by Md. Taslim.

—-do-- -do- 1o Jogen Sonowal by Md. Taslim.

—do-- -do- to Radha Thengal by G. Das. S.1.

—do-- -do- to Tulon Thengal by G. Das, S.1.

~do--  -do- to Khargeswar Sonowal by G. Das, S 1.
: 1:--do-- - -do- to Babul Nath (a), Anil Nath by M. Ray, S.1

b intee«statement of TSM under SDO(T), North Lak himpur for the month

“Of Jime 96 to‘October’97 (Total - 17 sheets)
Absentee statement of TSM under SDO(P), N/L for the month of Sept 96 to

Oct’97 (Total — 15 sheets).
Statement of salary of TSM under SDO(P), North Lak hlmpUI lol June, July

- & August, 1996 . ( Total — 08 sheets ).

Attendence Register of TSM under SDO(T), North Lak, himpur (04 Nos).
Joining Reports of TSMs (34 Nos).

Promotion -order of Sh. Guneswar Das and Md. Taslim order No. -
198/0TBP/88-89/149 dtd 20-7-88 of TDE/Tezpur

Promotion order of Sh. Guneswar Das and Md. Taslim as Lineman vide order

No-E-198/0OTBP/III dtd 24-3-97 of TDE, Tezpur.

Promotion order of Sh. Maheswar Ray as Sub-Inspr. Vide order No I- .

198/0TBP/90-91/15 dtd 7-6-90 of TDE/Tezpur.

Joining Report dtd 22-4-89, 26-6-90 & 23-2-97 Earned Leave Application dtd
30-12-89, 6-9-90, 1-6-96 & C.L. application dtd 2-1- 96 of Sh. Maheswar
Ray, S.1. under SDOT, North Lak_himpur.

Joining Report dtd 21-1-81 and E/L application for 5 days w.ef 5-3-95 dtd
Nil. & dtd 27-2-86 of Sh. Guneswar Das, SI under SDOT, N/Lak himpur.
Jommg Order dtd 5-12-90 & E/L applications dtd 6-12-89, 26-10-90. 15-5-97
& 23-1-98 of Md. Taslim the then SI under SDOT, N/Lak. himpur.

: Selzure Memo dtd 20-11-97.

~do- dtd 6-6-98
-do-- - dtd 23-7-98.
~do-- dtd 8-9-98.
—do-- dtd 16-11-98.
Order No. X-1/CMPT/96-97/Con-7 dtd 27-5-96 of TDE. Tezpur i ro

regularization of casual labours under SDOT, N/Lak. hnnpm as TSM (Total
page-7, relevant page-6).

L/No. E-38/CMPT/Vol-111/96-97/15 dtd 30-8-96 of TDE, Tezpur add to Dy.
G.M.(Admn), O/O CGMT; Assam Circle, Guwahati Iegaldlm, engagement of
casual labours(File No. X-1/CMPT/Tz/Confdl 1996-relevent page-72).
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62.
63.
64.

[

L/No. X- 1/CMPT/TZ/95 96/confdl/l dtd 25-3-96 of TDF' r(‘?pm
L/No. E-38/CMPT/94-95/168 dtd 17-2-95 of TDE, Tezpuf:

L/No. E-38/CMPT/Vol-11/123 dtd 7-12-93 of TDE/Tezpur.’

Original Letter No. 269-14/93- STN.II dtd 17-12-93 of Acqtt Director General

(STN), NGO-Delhi.

Letter No. 289-8/93-STN dtd 29-7-93 of Asstt Dir ector Gcneml (STN)
New Delhi.

"Letter No Rectt 3/10/Part HI/3 dtd 26-8-93 ofAsstt Dnecton Telecom(E&R
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ANNEXURE - 1V

LIST OF;WITNESS BY WHOM THE ARTICLES OF CHARGE FRAMED

AGAINST SRI' SOMESWAR SONOWAL. JTO(P NCRTH LAKHIMPUR.THE

- THEN JTO UNDER SDOT NORTH LAKHIMPUR # FE PROPOSED TO BE

10.
11.
12,

13.

SUSTAINED.

Md. Islam Ahmed, S/o Late Basiruddin Ahmed, Chief Accounts Ofticer. 0o
the;:TDM/Tezpur. '

Sh:. B.K.Goswami; TDM/Tezpur, R/O 100/S Jessore Road. Dumdum.
Bhagabati Park; Calcutta-74. :

Sh. MK .GBgoi, the then TDE/Tézpur now DGM/Siliguri.

er geswary, Sr. Acgtts Officer, 0/6 the TDM/Tezpur, R/o Indira
agar, PS'& 'PO- Dhekiajuli, Ward No:5, Dist:Sonitpur.

17Ajit KriSarkar the then SDECHRD) now SDO(T), Tezpur R/O Vill & PO
~ Dliekiajuli, Ward No:5, Dist: Sonitpur. ) R

Sh. .Dharmeswar Payeng, the then SDO(P)/Tezpur riow DE(Phones). Jorhat

R/O' Town Bantu, North Lak:himpur, Ward No:14.
Sh. P. Das the then SDE(Phones), Tezpur. .

~ Sh. R.C.Pal, Asstt. Director Telecom (E&R), o/6 CGMT, Guwahati.

Sh. Gajanan Deuri, Sr. Section Supervisor(S.S.S.) under SDOT, North
Lakshimpur S/Q late Maya Singh Deuri R/O Nakari Nagar, Baptist Mission
Path; PO & PS : N/Lak.himpur. A

Sh. N:C. Kakati, JSO under SDOT, North Lak -himpur.

Sh. K. Barman, 1.0: of the case. ' :

Sh. Gunja Ram  Deuri, Sr. Telecom Supervisor, O/0 the SDO(P).
N/Lak:himpur. ‘

Sh. H.S. Debnath, JAO, O/0 TDM/Tezpur.
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ANNEXURE=-7

| =~ From: Someswar Sonowal,

i JTO(P),

i - North Lakhimpur.

o E ' Dated at N.Lakhimpur, the 25th Jan'2001.
I To,

| The Chief General Mana%er Telecom,

I Bharat Sanchar Nigam Ltd.,
" Assam Circle, Ulubari, Guwahati=7.

!

| _ .

i " Sub: Statement of Defence and Prayer for dropping the
| - articles of charges. o
| .
|

|

1

|

Ref: Mémorandum No.Vig/Assam/Dksc-VIII/2000-01/8
dated 27.12.2000.

Respected Sir, :

! : With reference to the MEMORANDUM No. cited abowe, I

i Seg to state that the following few lines in my defence for
H favour of your kind and sympathetic consideration. I also

i state that I desire to be heard in person. I shall not bring
| any politicél or outside inflgence vhich is agaimt Rule 20

of the.CCS(Conduct) Rules, 1964. _ ' .

% ' ANNEXURE=1

That Sir.'sinqe the date of my appointment in the -
departmental I have been dikscharging my duties with utmost de-
votion, sincerity, honestly obeying the instructions of my
é i superias with full responsibiiities and maintained absolute
i integrlty, I have been contributing my sincere effort in
) j the nations growth and excellence of service for the performance
E of Telecom Department. As has been charged with glv1ng
bogus certificates in favour of casual mazdoors, it is
denied that I never given aﬂy such certificates fior any

documents were given to the higher authority for their

| ﬂgﬁi appointment in the department under any reference, only few.
Qy’ ARKRORXRY KRR KRKeXR Zxm countersignatures were given on the

Y\
/ ':§s) }Eertificates issued by Sri Gure swar Das, 8I, Sri Moheswar Roy,
1Y ‘ : .
%?. %@f ; k? SI and Md. Taslim, SI, after proper verification. Hence, I

Y | :
deny the articles of charges framed against me and state that

I hawve not contravened Rule 3{1)(i){ii) & (iii) of CCs

COntd. e 02
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(Conduct) Rules, 1964 in any manner.

ANNEXURE=~II

3

0 That Sir, after joining in thedepartment as JTO, I

\ was entrusted to carry out certain works 1like maintenance
and construction of L & W works laying of U/G cable, erection
of D.P.Boxes, installation of new exchanges and so on in order -
to execute these works detailed éstimatés were prepared
keeping provisions of engégement of laboureres which were
approved by the compeéent authority. Accordingly, mazdoors
ﬁere enga-ed for the jobs entrusted on me &s per the approved
estime tes and as soon as the work was Over they were ter-
minated. The period of eng;gement was.specified on the basis
of work load and péayments were made through the.SI'in ACE-3
bills only from time to time so the question of mzlafide
intention and any favouritism does not arise ét all. Ssir,
I could remember that éuringvmy period I h;ve countersigned
cértificates issued by tﬁe S1 (stated in Annéxure-l) after
proper and careful verification'only ;nd I never forwarded
those certificates to any authority for appointment under
any reference.

Under the circumstances, you ére kindly requested

to drop all the charges frémed against me and do the justice
to me.

Thahking you

-

Yours faithfully.

s/~ S.sonowal

))}5}\\’}\ (e Jffo North Lakhmpur.
VQ}J}fy’ 20 2- '
\\\“ l
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0.4. NO 136 OF 2002 .S

L

SHRI S. soNopwpal
~ VS =
UNION OF INDIA & ORS.
« AND -
IN THE MATTER OF 33

Written statement submitted by tke

respendents.

The respondents beg to subsit written staterents

as fellews :~

1e That with regard t® para - 3 of O.A., the
rssponcdents beg te state that the applicant was erpanelled
fer prometien to the cadre of SDE,subject te the conditien
that there was ne disciplinary case pending against hims It
was incumbent en thke CGMT,Guwahati (Res. Ne-3),under whem
tke applicant has been werking, te ensure that the conditien
of premptien is satisfied before actually effecting the

premstien erder.
Since a fermal disciplinary preceedings had been
initiated by the cerpetent d@isciplinary authority for geod

and sufficient reasen and the same have remsined incenclusiwe

up to tke relevant péried of time, deemed sealed uever
precedure was adepted against the applicant and he was net
allewed te take up tke charge of promotional pest.

The action ef the Ebspandenfs Ne- 3 is in cenferrmity

with the rules and there is ne illegality.

contde...B/2
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2. That with regard to parﬁs - 4 to 6.2 of 0.A., the‘
respondents beg to effer no comrents.
3e That with regard to para = 6.3 of O.A., the
respondents beg to state that the applicant is prima facie
found to have invelved birself in irregular engagément of
casual labourers in defiance of strict prokibitdty order.
The métenials available on departrenteal records also
SUggeét that he has issued- false certificates with nglafide
intention ofx providing undue nnd'illegal benefits to
unauthorized person for z#r abserption in the departrent.
Thé gpplicantts conduct is net above board.,

| The conditional prormotion list prepared by BSNL includes
the nare of the applicant. The sare does not confer any abselute
right en the applicant or his . promotien to SDE. cording te
condition leid down in Para - 2, if & case of the tmpe
mentioned in G.0.I. 0.M. No-22011/4/G1~BSIT(4A) dated 14.09.92
is pending against any Govt. Servant, suck official should
net be promyted to the kigher grade even through his nare
is included in the list. |
ke  That with regard to pard - 6.4 of O.A., the
respindents beg to state that the fects are sane as pare -
63 abeve;
Se ﬁat with ‘regqrd to para - 6.5 of O.A., the
respondents beg to state that the representetion of the
applicant was duly considered andlhe was communicated the

gorpelling reason for withholding his promotion.

contd.. . B/ 3
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6§ . Thgt'with regard to para - 6.6 of Ouhey the

- respendents beg to state that in-reply te kis representatien,

,the-appliqant was ¢ategsrocally infarméd.thatcfue to the

~ pendency ef the disciplinary cage ageinst him it was net

lawfully pessikle te premste kbk te the cadre ef SDE. The

deeigisn ageinst premetion of the applicant was & censcieus

‘one baseé on the appreged guidelines sf the’G;O.I..as

) csntamed in O. M. Ivs-22011/l;/91-ESTT (A) dated 14.09 92.

-

Lrad

CTe Bxat w1th r»&ara ‘te pars ~o»7 of O.A@, ‘the

respondents beg te state that the facts are same as above,
8.  That with regard to pars = 6.8 of O.As, the
respondents beg to staté that there has beéndiarge'scale<
iprégu;ér-ehgégemenh-of'casuai labeurer-and.subseQuent

grant of Ibmporary'status inlcantraventieh.of'Depmrtmental

Rule in IEZpur SSA. The CHEL made thraugh 1nvest1gat1®n in A

'ﬂae matter and submltted their final repert. Accoarding te

the repért seme of the departmental.affic1als including§

the applicant Assued false and fahricatééf :certificat'és" te -
show thet the casual‘na2dosrs had been werking for yé&#Sf;
meking then eligible'farfgranﬁﬂef Ibmpsrary status WMen:in
fagt; theSe persen put eﬁ:duty for the perieﬂ.fecerdeé in_

these certificetes., Based @n this>f&ise-certificates the

persen wére grantedvt@mparafy status;

The appropriate departmental authorlty exanined

L the CHIL renort and the mtemals

collected duiing the investigatism. It prmma facie appeared

that the applicant has indulged in cerrupt practice vwith

nalafide intentien te previde empleymzent te outsiderthrsugh

Tt

fraudulent means. . ccontd. . B/ L
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The autherity alse consulted with CVC and arrived at a
decisisn to cenduct departmental enquiry under the
provisisn of Rule - 14 of CCS(CCA) Rules; Accardingly
2 memopandum of charges were frared and served en the

applicant en 31/9/2000."

9. That with regard to par& - 6.9 & 6.10 of 0.4,

the respondentas beg te state thét the é;plicant has

denied the charges framed against kim and desired te be
keard in persenQSince the charged Gevt. servant denied
the charges a duly appeinted I.O; will conduct the enquify‘

&s per previsien of the rules after affsrdihg the @pplicant
t® @efend his case.

10. That with regard te para - 6.111:te 6.15 of 0.4., the
respondents beg te state thet the 8DE named in paraw6;12 weee
premoted t® SDE as there was ne Disciplinary case against
them at the relév;nt peint ef time. These officers were
premoted te SDE in 2000 befere the cerpletisn ef the CEI Xme
investigatisn. All these eofficers are senisr tb the present

i

applicant, | ' I

&
w

The case of the gpblicant is net csmparaﬁie to
those SDEs as they belong te earlier batck and di'sciplinary

. :‘{‘a ’
preceedings had not been initiated upte the date #f their
’ i
promotion. w1 ol WL pees R v L.

‘I

R T G PP X ¢

the case of applicant disciplinary preceedings w@é initiated

by issuance ef s fermel charge sheet en 27.12.2000 and

the same was pending &t tke time when the premetisn fell o

stherwise due.

cﬁntd. o0 .P/5
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The charge sheet in the instant case was issued en 27-12-2000

and the charged Govt.servant submitted kas written statenent

_en 05.02.2001. Since the applicant denied the charéé, the

L

 corpetent authsrity considered it necessary te appeint an

Enquiry Officer te enquiry inte the chapge. A~cerd1ngly

an Inquiry Officer was appelntdon 08.11.2001 to cenduct

enqulry under the prev1sian of Rules- 14 of CLS(CCA) Rules.
Hewever, since the appointed Inquiry OfLicer was irm

transﬁereé’cnt before csgp}etion of the enquiry & new I.0.

kas been appointed en 17.1.2002. The Enquiry is still
;:ncomplete. Actisn is being taken Le esrplete the

enquiry as expeditisusly as pessible.

1. Thet with regard te para - 6.16 of C.A,, the
respandents beg to state that it is a case of idoptisn sf
sé&led cever precedure during the pendency of digciplinary

ase. The questign of 1nposmng penalty etc. will anxse
after the acnclu319n of the ongeing 6epartmental enqulry

in tke event of the charges are established.

12, That with regard to pate = 6.17 of O.h., the

respondents beg to state that according te the guidelines

issued by the G.0.I. Deptt. of P.&.& vide 0.i dated

. 14.09.92 Govte. servant againét vher a charge-sheet kas

been issued and the Dlswiplinary case is pending sheuld

net be premdted untll he is fully exknerated fram the

Charges.

cantdes o /60



13¢ | Tluet with rP(,ard to para - 6.18 of O, A., the

resp@nﬁents beg te state that the clein of the applicant is .

nat sverls@ked; He hag" been duly cansldered fer the

.prematlsn te. the cadre ef SDE. Hawever,s1nce the adverse

45 be. .

situati@n las arlsen ‘before he was ahtuallyA?rennte& to the

'higher p@st deemed sealed cover precedure is adepted &s per

para -7 ef the 0. IL dated 14.09.92. His case: will be re~.

v;ewed;after-the>cenclusmenaof the Disc;plingry preceedings

~on the basis: ef the outceme of the case.

14 That with regard te para - 6.19 af 0. A., the

"o A
respandents beg yo state that it 1shpandatery t@ plaue &1l

charge - sheeted Gavt. servant under suspension. In ther

* fact and circumstances ef the casé the agthﬂrity,éidmn@t

e@nsider it essential ta place the applicant ﬁnder
suspens;an. The nen-buspensian is net a valid greund fsr

waiv1ng the*sealad :naver'prﬁcedure-against the applicant;,

 VERIFIBATION eeeeesenans

AT N ’
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VERIFICATION.

— v TEE MR TR WS SEM A e el i

I, Seri ShamkKore elondea fa% presently
working as 459504’0‘”‘* Do ebait Tidecom @‘ﬁ@ be duly autherised
and competent te sign this verification, de hereby selémly
affirm and state that the staterents made in pars 3 7.
(o 1t , k3 14 arex true te my knewledge and belief, Xk
these made in para l,’ 5“, (/ %’ Y a-*ﬂ-g (R being

natter of records, are tru te ny informetion derived

therefrom and the rest gre hy humble submission befere the

Honitble Tribudal, X, I have net suppressed any material

fact Se

And I sign this verification en tuis 5S5H{th

day ef @W t 2002,

Declrarant
s Frdwe ¢ -
AS\."MBHQ 0"5 ¥ o “3In
W?ﬂ_ aE:: LR & o ."7,3_3‘-\
010 The Srowr > <r Telecaw,

QY T v wIkEA gnHAY
Assamn Ta4200d Cirdis, GuxshHatiey
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Casee of Govemnman
Servands to whem Besled
Covet Procedurn witd be
appiicable.

Proceduse te ba follewed

by OPC in teepaet of
Goverament ssfvante

under tiovd.

"Precedurs by subsequent
0PCa.

Action afisr complation of
. disciplinary coseicriminal
prosecution.

Sl Moy review of
“Seaied Cover” cases.

NO.LLU 1 174191 -ES1L{A .
: Government of Indis
Mhhzry of Personnel Public Grievances and Pansions
Onmtmmaf Personnel & ﬂm
North Block, New Debi - 110%
© Dated, the 14h Sept, 1052
OFFICE MEMORANDUM

Subject: Promotion of Government servants against whom !
whase M&mm Procedure and gu

yfcourt proceedings are pm&g o
ves fo be M »
The undersigned ts directed to refet to Depantment of Personnsl & Traning OM mmums-&uk!
dated 12th Jenuary, 1964 end subsequen! instructions Issued from time 1 time on the above subject end 10 say
.that the procedure end guidetines to be fofowad (n the matter of promotion of Gavernment servants egsinst
whom dischlinary/court proceedings are pending of whose conduct bs under nvestigation have besn raviewsd
caretuly. Govemmant have alto noticed the jidgement dated 27.08.1991 of the Supreme Court In Uniorio!
india eic. ve. KV. Jankimman ste. (AR 1001 SC 2010}, As & resil of the review and in supersession of all the
sarfier instiuctions on tha subject (reforrad to i1 the merging, the procedure to be foliowed In this regard by the
authositissconcemed 1s tald down in the subsequent paras of this OM for thek guidencs.

2 Atthetime of considoration of the cases of Govemmaent sefvants for promotion, dotatlls of Government
servants in the consideration tone for promotion (alling undet the {otiowing caleqamt should be specifically
brought 1o the notice of the Deparimental Promation COmmlnoo‘

§)  Governmont servems under suspansion: '

& Govemmont tofvants in rospecl of whom & charge thnl has been issued and the discipfinary

proceedings are pending: and

i) Govemmont servants In raspoect of whom prosecution for & criminat charge is pending.

2.1 The Depattmantal Promotion Committeo shall assess the sultabliity of the Govemment servants
coming within the purvew of tha clrcumstances mentioned above alongwith other eligible candidates without
taking info consideration the disciplinary case/criminal prosecution pending. The assessment of the OPC,
including ‘Unfi for Promotion’, and the grading awarded by i wil be kept In & sosled covet. The cover will be
suparscribed 'Findlngt rognrdmg sullablity for promotion to the grade/post of ... .. In tespoct of Shrl

weenene{18MO Of the Government servant), Nol lo ‘be openad till the
mmmc!ien ‘ot the d!tclpllnnty case/criminal  prosecution against  Shrl
«' The proceedings of the DPC need only contain the note ‘T’hj

ﬂndmgs are comamod inthe laachod sealed cover'. The authority competent to (il the vacancy should be
soparately advised to (il the vacancy in the higher grade only in an officlating capacity when the findings of the_.
OPC in respoct.of the eultabliity of a Government servant for his promation are kept in 2 sealad cover.

22 The same procedure outlined in para 2.1 above will be foliowed by the subsequent Depanmental .

Promotion Committeas convaned tli the dl:cipunuy case/ctiminal prosecution aysinst tho Govaernmant
servant concetned {3 concluded,

3. On tha conclission of tho disciplinary case/criminel pmmbn which cesults ln dropp!ng of allegations
against the Govi. setvent, the sealed cover of covers shali be opened. in case the Government servant Is
completely exonerated, the due date of his promotion will be determined with reference to the position sssigned-
to himin the findings kent in the sealed cover/covers and with refersnce to the date of promotion of his next juniot’
on the basta of such poaition. The Govemment ssrvant may be promoted,  necessary, by teverting the junios-
most dfficiating person, He may be promoted notionally with teferenca 1o the date of promotion of his junior
Howaver, whather the officer ccncemed will bo entitied 1o any arrears of pay for the period of notional promation

preceding the data of actual promotion, and ¥ so to what extent, wil be decided by the sppoiriting suthority by

taking into contideration af the {acts and circumstances of the disciplinary procesding/criminal prosecution.’
Where the authority danies arrars of salary ot part of &, & will record ts reasans for doing 30. & is not posshbis ©
anticipate and enumeraie exhaustivaly sl the circumstances under which such denials of amesrs of sadary of
partof R may becoms nscessary. Howsver, thera may ba cases whare the proceedings, whsther disciplinary or
criminal, are, for example delayed at the instance of the employes or the clsarance In the disciplinary
proceedings or acquittal In the criminaf procesdings is with benafR of doubt or on acoount of non-avalabiiity of

ovldanuduuothucuamumtiomthumpbmm Thess are only soma of tha circumstances where
such denial can be jusiified,

31 Cany penatty ls imposed on the Goverrvnant servard as a fesul of the disicpinary proceedings or  he
fs found guilty in the criminal prosecution sgainst him, the findings of the sealed cover/covers shafl nat be acted
upon, F&sasoimptmmmtyb.mmwdbym naxt DPC I the normal course and having regard 1o tie
penslly imposed on him,

32 Iblisodarﬂhdlhuhamowhmodbcb{huypmodmhmmhﬂdmdﬂmamm
disciplirary ndes, ‘waming’ should not be tssusd &s & rosutt of such proceedings. ¥ i ks found, a8 & result of the
g!ocom that soma blame aftaches to the Governmant servant, at least ths panalty of ‘censure’ shouid be

4. 1 1s necessary to ensure thet the disciplinary casescrimingl prosecution -instituted ageinst any
Govemnmant servant i not unduly prolonged and all efforts {0 finalise expeditiously the proceedings should be
taken so tha the reed lor keesing the case of a Govemment servant in a sealed cover is fimited to the barast’
minimum. It has. therefore, been decided that the appointing authorities concerned should caview
conprehens-vely the cases of Govarnmaent sarvants, whote sulabristy for promation 10 a higher grads has been
ket in 2 sealed covar on the expiry of 6 months from the dale ¢f convening the first Deparimentat Promotion
Committea wnizh had adjudged his suitabifity and kept its findings in the sezled cover. Such a review should be

O S G - S PO RPI S PN e S PR A T e CR




done subsequently ais0 avery eix months. The review ehouid, inter afa, cover (he progrees made b ¢

- discipllnary procsedingatriminn! prasecition and the further measutes 49 be taken 10 cxpedits the'r
o completion, .. '

a' e gttee 5. In sphe of the slx monthty review ralerred to in para 4 above, there may be S0Me Cases, whers the

#3den., dischinary case/ criminad prosec.tion sgakist the Govemnmant servant & not concluded aven sfter the exply

o twa years trom the date of the meeting of the first DPC, wivich kegt Rs findings tn respect of the Govemment
servard in & sealed cover. in such & siustion the appointing euthorty rity may review the case of the Govemmant
&r! Mtdhchmt:mm%wm or tre desirabilty of giving him ad-hoc promotion

keeping in view the apecis~ ) ,
8} Whethor the pron of the officer will be against public interest; 7
b} Whathor th charges aro gran ‘cmmbmmdmmdmﬂm
Whether thare is any tkehhood of the case coming 10 & condusion in the near tuture;

Whathor the deaty in the finafsation of procesdinga, departmental of n & court of Lew, s not directly or

, mwmm%.nmmmummm o

- @) Whether there I any ielihood of misuse of official position which the Government setvant may
occupy her ad-roc promotion, which may advetsely afiect the conduct of the departmentai

: case/orimingl prosecution. thelr »
The inting authortty should nisc consu the Central Bursau of nvestigation and take views into
b-ﬁoh:’ﬁgﬁm“m.c'?‘"'m orial proceedings or eriminal prosecution arose ok of the hvestietions conducted
: ureau.

‘6.1 -in case the appointing atthartty comes © & conciusion that & woukd not be againset the pubilc interest to
aflow ad-hae promation to the Govetnment servant, his case should be placed befors the next PC held in the
notmal course afer the explry of the two ysar period to docide whether the officer is sultabie for promotion on
ad-hoc basis, Where tho Govornment sarvant ls considered for ad-hoc promotion, the Departmenta
Prometion Committeo should meke fs assessment on the basis of the totallty of the individuals recard of
servica without taking into sccount the ponding disciplinary cass/erimingl prosecution egainst him.

6.2 Aer a decision in teken to promote a Government servard on an ad-hoc basis, an order of promotion
may be lssued making R clear in the order teell that:- : ,

' ) the promotion is bieing made on purely achoc basis and tha ad-hoc promotion will not confer any right

~ {or regular promotion: and , ,

' 0 the promoﬁoa shall be “untfl further orders®. H should also be Indicatod In the orders that the

- Government rescrve the :gm 10 cancel the ad-hoe promotion and revert st any time the Government

servant to the post from which he was promoted, ‘

6.3 N theGovernment servant conosmed Is acquittod in the criminal prosocution on the merits of the case
of is fully exonersted In the depanments procsedings, the ad-hoc promotion already made may be confirmed
and the promotion treated &1 & regrutar one from the date of the ad-hoo promotion with all attendant benefita. In
case the Govemment servant could have normally got his ragular promotion from & date prior to the date of his

, . . &£d-hoc promation with reftrance to his placoment in the OPC procesdings kept in the sesied cover(e) and the

i : sctual date of promotion ¢f the parson ranked Immediately funior to him by the same DPO, he would aiso be

allowed his dus senlority and banellt of notional promotion as envisaged in para 3 above,

+ 5.4 lthe Goverment sarvart {3 not acquitted on merits in the criminal prosacution but purely on technical
grounds and Government sither proposes to teke up tho matter to & higher court of to procesd sgainst him
departmentally or i the Govemmaent servant is not exonetated in the departmental proceedings, the ad-hoc
promation grantad 1o him should be brought to an end. S

~ —Sr———— —

Setled cover precedurs €. The procedure outlined In the preceding paras should also be followed ln considering the claim for
for confirwmtion. - confirmation of en offiner smder auspendion, ote. A permanent vacancy should be reterved for such an officer

when his case 8 k.o i suaied cover by the DPC.

Sotled covar pricadure 7. A Govemment servar, who s recommended for promtotion by the Depdrtmantal Promation Committee
""m"":.ll ctoud afisr but in whoss caze any of the circumetances mentioned in para 2 shovs arise afler the recommendations of the
heiding of OPC tbua beters  OPC 878 received bus before ha is actually promoted, wil be considered a3 1 his case had been placed in & sewied
promotion. - cover by the DPC. He shufl not be promoted unti he ia completely exonerated of the charges sgainst him and the
“w ' provisions contained In this OM will be appiicable in his case s'sa,
' 8. tn 80 far as the parsonnel serving in tha indlan Audk and Accounts Dopariment are concemed, these
Insmx:hmhmb«nbxu«mﬂmwnmmanumummmmmahdh.

! ' * (M.;;. 8All)
. : ORECTOR
To ‘
) Mmm.mommqummmmdmmmmumm
No. 22011/4R1-Esti(A) Oated the 14th Sept., 1992,
Copy forwarded tat imiormation to:— , ‘
Smmp Ooaflﬂﬁ:sbn, Now Doﬁ[\)!. 2 Cégml Bwomt Imaﬂiqnbmhh‘l'o; Dogg.m
Jaion Public Servics Commissian, New Defhi 4. mptrofier and Audor Gensral, New
Precident's SecrotarisiVics-President's Secratariat/Lok Sabha SecretaristRajys Sabha Secrstarixt
E?\dt;is 'ughc!}"sﬁc(m\dUb Territorl
eCTelanien . Union Te o8,
All Otficars and Administrative Soctions in the Ministry of Parsonnet, Public Grigvances and Pensions lnd‘

Ministry of Homa Alfeirs. -‘5_5\'4/
' _ (M.S. 8ALI)
OIRECTOR
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